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Payment of Cases and Other charges
by Coal India Ltd.

5050. SHRIMATI JAYANTI PAT.
NAIK: Will the Minister of ENER-
GY be pleased to indicate the differ-
rent rates at which Coal India Ltd.,
is paying cesses and other charges, be-
sides royalty in different States?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): The Central
Government have revised rates of ro-
yalty on coal and send for stowing
w.ef. 12-2-1981 which are payable
by the subsidiary companies of the
Coal India Ltd, An excise duty of
Rs. 1.65 per tonne is also levied on
non-cooking coal and Rs. 240 per
tonne on coking coal by the Govern-
ment of India, as also a welfare cess
of 75 P. and rescue cess of 3 P. per
tonne of coal. In addition, the State
Government's levy cesses details of
which are given below:—

West Bengal

There is no cess on royalty on coal
in West Bengal, However, the fol-
lowing cesses are levied:

(i) PW Cess and Road Cess levi-
able under Cess Act, 1880.

(a) P.W. Cesg Coalmine—
50 P, of each tonne of coal of such
annual despatches.
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(b) Road Cess Coalmine—30 p. on
cacn wonne of coal of such annual des-
patches,

(c) Rural Emplyment Cess payable
under West Bengal Rural Employ-
ment and Production Act, 1976, Coal-
mine—Rs. 5 on each tonne of coal of
such annual despatches,

(d) Primary Education Cess pay-
able under the West Bengal Primary
Education Act, 1973. Coalmine—Rs. 1
on each tonne of coal of the annual
despatches.

Uttar Pradesh

No cess on royalty is levied in the
state of Uttar Pradesh,

Maharashtra.

In case of mines in Maharashtra, no
cess on royalty is being collected.

Orissa

Cess on lands held for carrying on
mining operations for all minerals in-
cluding coal is levied by the State
Government under the Orissa Cess
(Amendment) Act, 1980 at the rate
of 100 per cent of the annual value of
royalty or dead rent whichever is
higher.

Andhra Pradesh

The State Government has levied
mineral revenue tax on coal at 75 per
cent of the royalty on coal. In addi-
tion, local cess at the rate of 0.37 P.
in Andhra Pradesh Area and 0.25 P.
in Telengana Area per rupee on the
rates of royalty is being collected on
coal.

Bihar

In the State fo Bihar, Cess on ro-
yalty on coal is being levied at the
rate of 200 per cent.

Madhya Pradesh

In the case of mines in Madhya
Pradesh, no cess on royalty is being
collected. Local cess of 10 P. per
tonne jis levied by the State Govern-
ment for the collieries in Singrauli
Coalfield.

Forcign holding of Bata India Limited

5051. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of LAW,
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JUSTICE AND COMPANY AFFAIRS
be pleased to state: R

(a) the present foreign holding  of
Bata India Limited, Calcutta,

(b) how much has been remitted
outside since the company became an
Indian Company by way of dividends,
Head Office expenditure and other ac-
counts;

(c) whether any steps have been
taken by Government to liquidate its
foreign holding; and .

(d) if so, the details thereof and
if not, the reasong therefor keep-
ing in view the fact that the busi-
ness transacted by the company does
not involve any special know-how or
technicality? o

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIVSHANKAR): (a)
The present foreign holding of Bata
India Ltd., as per its latest annual ac-
counts for the year ended 31st Decem-
ber, 1980 is Rs. 1500 lakhs which con-
istitutes 40 per cent of the company’s
total paid-u» capital as on that date.

(b) The company remitted an
amount of Rs. 51.75 lakhs on acount of
dividend during the years 1977 to 1979
i.e. after it reduced its non-resident
equity to 40 per cent, No remittance
on any other account was made.

(c) and (d). The company has
complied with the FERA directives
and reduced its non-resident equity
to 40 per cent in 1977, Companies
which have complied with the FERA
directives and reduced non-resident
equity to 40 per cent or less are not
required to reduce such equity fur-
ther. on

Improvement ;n management and
Executive of Hydel Projects

5052. SHRI RAM VILAS PASWAN:
Will the Minister of ENERG be
nleased to state: :

(a) whether there are several hydel
projects which are not being executed
because of lack of resources and other
constraints; and





